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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINIS IFR  OF STA Tb  DEPIT. OF 
ELECTRONICS,  DLPTT. OF ATOMIC 
tNLRGY AND DEPTT. OF SfclBNCE 
AND TFC HNOLOGY (SHRI K.C. PANT)’ 
Government have seen press reports iegar> 
dmg the incidents in village Chhoti Khatu 
in district Nagaui.  According to infor
mation Received from the Government 
of Rajavthan three cases ha\e been regis
tered relating to the alleged incidents on 
9th and 12th March of a&sault, tobbery, 
unlawful »e»trAint etc, and the alleged theft 
of a buffalo on 6th March.  Cases arc 
being investigated, according to law bv 
the State LID  According to investigâ 
tions held the infant, alleged to have been 
killed in the incidents* is ali\e The Chief 
Minister accompanied by some some othei 
Ministers and members of the Rajasthan 
Legislative Assembly belonging to opro&i' 
tion parties Whited the village on 23rd 
Match, 1971 to restore confidence among 
the weaker sections ol the community,
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‘l Thirty year old Pipli, mother of fnc 
children ‘•aid, I and three others were 
dragged out of our houses on the evening 
of March 9 and beaten up mercilessly. 
Afterward* &ome jeople brought u> the 
*pot Jâ huvvj*)! who was carryir-g her sue 
day old child in her «rms. She loo was 
balabcrured.,,Another v>on«m also called 
Pi0!i was bualen up and kicked. Her plea 
ihai she w»s m an  advanced stage of preg
nancy fell on deaf ears. She gave birth 
to a Child p‘®mat«rcly the same night. 
Ummeda, a chamar, was alio alleged to 
have fcwen beaten up and released only 
aftat feorncone had paid 1000 to the Pradhan. 
UrumeJa has sioce bssn missmg.’*
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SHRI PI LOO MODI (Godhra) Appir-
rently, the entire mischief in Chhoti Khalit 
occured because the Baoris who belong to 
the Scheduled Castes had the temerity to 
vote according to their choice for Mr. 
Somani o f the Sv*autntra party. I can
imagine that it must have bsen particularly 
galling to Members of the ruling partv 
who have styled themselves as the cha
mpions of the downtrodden It »iu*i also 
have been upseltiog to Mr. Sukhadu, the 
Chief Minister of Rajasthan, Mrs, Gandhi’** 
valiant knight m shining armour, in hei 
tight against poverty U must have appa
lled Mr. Mathuradas Mathur, the Finance 
Minister of Rajasthan, to find that simple 
folk of Scheduled Castes would prefer the 
Swatantra party to that led by Mt. Jagjivan 
Ram yesterday, Mr. Sanjivayya today and 
God knows who tomorrow. But it must 
have been totally unnerving to Mr. Chama 
Ram, the villain of that area, the Pradhan 
o f Deedwana panchayat, the paragon of 
virtues who has dozens vf cises pending 
against him. N ot one case being pursued to 
its lo&cal conclusion, because of Mr.Chaina 
Ram’s intimate connection with the Finance 
Minister, Mr. Mat bur. The Rajasthan 
Government having shirked the Adjourn
ment Mot ion in the Vtdhan Sabha and 
having turned down a request to entrust 
me investigation to the CB1, Mr. Sukhadia 
the Chief Minister, gallantly agreed to 
visit the urea in the company of Mr. 
Mathuradas Mathur, the Finance Minister

"'TV' *

and Mr. Devpura, the State Minister for 
Home Affairs, along with the Opposition 
members.

It is interesting to note what Mr. 
T. N. Kaul o f the Tim es o f  Ind ia  has to 
say m its issue of March 24. He says 
that it the purpose of Mr Sukhadia's visit 
was to restore confidence amongst the 
tcrror-sticken people, the trip was apparcn. 
tly a failure as Mr Chama Ram formed 
part o f the Chief Minister’s party.

He was seen by some people being 
patiomsed in the Chief M inister’s party 
It is further reported in the T im e f o f  
In d ia  o f Mai ch the 25th, that the Chief 
Minister on having completed his inves
tigation, proceeded to Deedwarm to ha\e 
lunch with the \ery same Mr Chain* Ram, 
who ij» reported to ha\e descended on
Chhoti Khatu village with SO to 60 per
sons of his own kind on March, the 9th,
to beat up women, take away their orna
ments and cash on the trumped up chatge 
of a stolen buffalo and again came back on 
March 12th, to demolish a number of
houses belonging to these Hariian fami
lies

1 have heie photographs of the dam
age that has been done to the houses of the 
Harjians in this village. With your per
mission, 1 would like to lay them on the 
Table

SHRI P. K. DEO (Kalahandi): He
should be allowed to lay it on the Tibia.

SHRI Pi LOO MODY: i had written to you 
m this connection and I have not heard 
from you. Apparently, you are not interes* 
ted that the House and the country should 
see the conditions o f the people there. I 
have also here a tape-recording o f the 
evidence given by the women who were 
so severely and brutally beaten up, With 
your permission, I would like to play it. 
If I do not have your permission, 1 
would not play it. t h e  level o f

.  f »««**'
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violence m Nagaur constituency during 
the election was Quite unbelievable 
20 jeeps belonging to the Swatantra
candidate Mr. Somam. were damaged or 
burnt About 40 workers are still hospi
talised They were even refused registra
tion in Government hospitals and they had 
to be taken to private nursing homes
Mr. Somani wrote to the Chief Election
< ommissioner as early as January 15th, 
warning him against the re»gn of tairor 
and the open incitement to violence 
advocated by his opponents, m addition to 
lodging M) complaints with the police, 
witn the i o lleuor, vuth the officials of 
the Slate Government, with i  hief Minister 
md other m ini^tm , with the State 
Mection Commission, with the Chief 
1 lection Commissioner nnd the Prime 
Minister herself None oi these biought 
forward even a reply except mere
evclostyled acknowledgments

in view ol all that has bee a suid and 
published regarding the incident, which 
a about any shadow of doubt is intlmatb 
connected with the electton and even 
otherwise, I would like to know whether
the Government of India will accept the 
responsibility o i investigating the nmttei 
nnd conduct a full entumy in to the causes 
of incidents which have led to this crimi
nal episode and this reign of terror

I would aho like to know from Go vet- 
nment what machinery it will employ to 
investigate this matter, in view oi the fact 
that Mr. Chainci Ram enjoys the patronage 
of the Finance Minister, Mr Mathur, who 
enjoys the patronage of the Chief Minister, 
Mr Sukhadia, who enjoys the pationage 
of Mrs Indira Gandhi, who we are told 
has only lecontly received a massive ver
dict from the pteople,

SHRI K C. PANT My bon. ftiend ha* 
made certain insinuations against persons 
who are hot here to  defend themselves.
* on ŷ ®° by the facts before me, 
which show that wbeo this matter came up 
before the legislative Assembly on tbe 
t t n t f l l a r * ,  U* Chief Minister and Mr 
MftUkur, both of whom werfe mentioned by

Mi Mody, showed their concern from this 
particular problem and this incident by 
visiting the village on the 3rd.

SHRI PI LOO MODY In the com
Puny o P

SHRI K ( PAN! In the company oi 
the leader of the Jan Sangh...

NHRI PI LOO MODY ' And Mr
I haina Ram

SHRI k  I PANT ... andS S P am i 
i Pi three rarties

SHRI PI LOO MODY In addition
to Mr C haina R im (interruptions)

MR M* LAKER Please do not 
interrupt him when he t* replying,

SHRI k  l  PANT* 1 was merely 
mentioning the I act that the Chief Minis- 
tei responded ver> quickly when the matter
w ts bi ought to his notice in the Assembly
and both he und Shri Mathur, along with 
the opposition leaders, visited the village 
the very n eu  day This shows quick 
leponse to  the situation and not any mdiff> 
eience to it That is all that I wish to  
lo in t out

Then iheie was a reference to  a 
Lunch given by a gentleman, which was 
raised elsewhere also. The Chief Mims* 
ter has clarified that the lunch was given 
b> Shri Mathur

SHRI PI LOO MODY : Wbeie?

sHRl K. C. PANT This particular 
lunch you are referring to was given by 
Shri Mathura.

SHRI PI LOO MODY ■ Whews*

SHRI K. C. PANT That, you «»k 
the Chief Minister.
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SHRI PI LOO MO DY : We are asking
you questions

SHRI K. L. PAN'J . You ha\e a*Ud 
your questions and now 1 a n  replying. 
Then he mentioned the |j*ct that 20 
jeeps of Shri bomani wpre destroyed. We 
on this side o f the Hou*>e cannot 
imagine 20 jeeps beipjs engaged by a candi
date.

SHRI P!Ll*0 MODY : I expect :t
standard level o f rep y and not cheap 
jibes fiom  the Minister*

MR SPEAKER : I exrect il trom
both sides.

SHRI K. t . PANT : Then he i el er
red to the fact that certain complaints 
were made to  the Prime Minister, amonjr 
others. 1 cannot say what was done to 
the complaints receded hy the State 
Government but we. have received complai* 
tits from various p am  of the eountiy with 
regard to intimidation o f \c te u . 1 may 
say that if you look at n  from purely 
party point o f view, in this mattei we arc 
more sinned against than sinning. We 
have had to lake measures in vai ious> 
States to  prevent intimidation of the poo
rer sections of the society, but if you go 
by facts they arc more with us than with 
you.

SHRI PILOO MODY : Nagaur »  a
shining example.

SHRI K. C. PANT : All the compla- 
ints that we have received, we have 
forwarded to the State Government for 
going Into them. I should imagine that 
alorig with others this too was received 
and forwarded to  the State Government. 
As to  the investigation o f this particular 
Incident, I have already said that the State 
Government is investigating into It, I f  
tyey need our assistance, we shall certainly 
see what we can do about it*

DR. KAKN1 SINGH (Bikaner) * Sir, 
we in the opposition are not interested in 
a post-election post m ortem  o f what has 
happened in the poll. We are spoilsmen 
and we bow to the people’s verdict. But 
in our mind somewhere there are some 
doubts raise:!, particularly after seeing 
the ballot papers yesterday, and these aie 
not only in our minds, but thc^e sire 
shoicd by the nation at large, and I hope 
the government will h a \e  the courage to 
clarify the position before the people.

1 ha\e fought five elections nnd ! 
come trom Kajasthnn from the same mea

the one under discussion today. I 
have seen elections fought tn Rajasthan 
mi N ehrf’s time, tn the time of the late 
Pantji, the father of the hon. Mmistei, 
and I realise that there is a gteat change 
that is taking place nil over The r< st* 
election scene h  no longer the $ume as 
it who, since 1952, l l>57 oi IV62. TckVv 
revenge ha* come into play. Whet >ou 
see m  Chhoti Khatu is juM one such indi
cation of how the government sits buck 
and allows the poor citizens who \oted 
according to theii own wishes to  be victi
mised. 1 have seen this \  ictimisation i,ot 
only in Chhoti Khatu, I have seen it in 
my own constituency. The dtiy my result*, 
were declared the people belonging lo the 
Congress Party there immediately started 
their witch-hunt. Mr. Speaker, I am not 
given to making false statements and you 
know me for the last twenty years. I will 
say that if this witch-hunt is not stopped, 
it ts going to be the end o f democracy.
11 is not enough to be returned to this 
House in a very large majority ; it is also 
important that this government, which 
have been given by the people this im* 
mense verdict in their favour must come 
and protect the poorer citizens, the poorer 
harijans who have been victimised by the 
governmental machinery.

tn  my constituency, \ know that peo
ple who are supposed to  have voted for 
me have been told that cases will be 
opened against them. 1 know that in 
certain cases where we bad our public 
meetings, a  few miscreants wereaiketf to 
throw stones. The Coltastot and the
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Police officers who stood nearby did not 
even raise a fingure to protect the citizen? 
until the citizens took the law into their 
own hands and dispersed the miscreants. 
in  Jodhpur, the jeeps of Mrs. Krishna 
Kumnri, a sitting Member of this Home, 
were burnt,

MR. SPEAKER : May I request you 
to be relevant to the Call Attention ?

DR- KARN1 SINGH : No civilised 
society and the Government can allow 
such reign of terror to happen as ha* 
happened in Chhoti Khatu, There is one 
thing that is becoming very evident. If 
the Government fails to protect the citi» 
♦em, the time will come when the citiycn^ 
must take the law into their own hands.
I have seen that svhru the Government 
has failei to protect the citizens, the citi
zens have kept quite hec.ausc they arc 
law-abiding. But how Ion# can you except 
them to sit hick and watch these atroci* 
ties taking place, women beaten up, their 
houses devtioyed, nil in the name of 
democracy. I am afraid this kind of idea 
is not going to help.

We also know, that Mr. Sukhadia with 
his paittsati »uitm*e having been returned 
to power through the back-door, not b> 
the verdict of the people as Mrs. Indira 
Gandhi has been returned, and those 
people are interested hi their chairs and 
that they arc incapable of giving people 
the protection following the elections. 
1 would, therefore, like to know from the 
ion . Minister whethei the Central Govern. 
n»ni is prepared to Jtep m any State 
where the Government in power has started 
•vhich-hunttng against the people. Secon
dly, 1 would like to know what compen
sation do they propose to pay to these 
noor Harijans whose homes have been 
destroyed, whose women have been beaten 
up and whose children have been killed. 
Thirdlv, i Waiu to know what protection 
does the Government of India propose to 
give to the citizens who voted against 
the Congress Party, An ex*Army soldier, 
Mr* Ajit Singh, was the only man who 
$av« protection to the poor Harijans and

he gave it because he was a soldier and 
he had the guts to stand tip against the 
atrocities of the Government, May I 
know whether this Government will take 
steps to  see that Mr, Ajit Singh’s family 
also given protection and that no barm, 
is done to them,

I hope these questions will be answe* 
red in the way in which the hon. Minister** 
father would have given so that they can 
satisfy this House and the people at 
large,

SHRI K. C. PANT : My hon. friend 
referred to the general question of intimi- 
da tion of voters. So far as the general 
question goes, it has leceivad the attention 
of the Chief Election Commissioner even 
earlier and aftei the mid*lerm poll, he has 
made certain suggestions. He had propo
sed certain legislative measures also and 
these legislative measures which were to 
have been further considered by a com
mittee of the leaders of the Opposition 
parties. Bui after this committee was 
constituted, the Ix>k Sabha was dissolved 
and this committee could not consider the 
matusi further. That is where this matter 
stands. 1 beliese, in yester<lry‘s meeting of 
the leodcis of ib i opri.uion parties with 
the Pnmc MmiMcr this matter also 
tame i.p.

The other two ^pccific measures which 
were taken during these elections to guard 
against the possibility of intimidation 
weie, firstly, that the number of polling 
tooths was increased particularly in areas 
inhabited by Harijans, etc, where intimida
tion could be apprehended and, secondly, 
the method of counting was changed this 
time. As all hon, Members know, this 
time, the counting took place on a con- 
stituency*wise ba^ls. This was to avoid the 
possibility of voting trends in any parti- 
cular^booth being known. Therefore, if you 
look at the problem objectively, after the*e 
measures, no oue really can gel an idea o f  
the trend of voting in a particatat btfoth. 
Voting is secret and individual voting, 
of course, it is difficult to know otherwise,
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but, even the trend this time it is difficult 
to know. So, I would not be very asser
tive in saying that such and such a village 
or such and such a locality did vote for 
to  and so under these circumstances. It 
fs no t,.

DR. KARN1 SINGH : Then how did 
yon come to the conclusion that the 
Scheduled Caste* voted for you *

SHRI K. C. PANT : t lt is not an is
olated belief, it is a fact in the whole 
country.

SHRIMATI GAYATRI DEVI (Jaipur) 
The hon. Minister does not know. 
Reports from that area $uy that when 
the women came back, the* were asked .

fa r  «rte t o n  |  ? a^Hr * f t  ?n> *rr 

terrt i

That Is why he did not get that report

SHRI K. C. PANT : I do not expect 
these women to tell Her Highness that 
they have not voted for h er .,.(In te rru p 
tions)

It is not unknown, Sir, that people in 
her position of life were told one thin* 
and the voters cast votes the other way,

SHRIMATI GAYATR1 Dl.VI : I am 
very sorry. Sir, 1 cannot take it from  the 
hon. Minister, If this is the behaviour 
o f tbe Government of India—this is not 
what is expected of them—from the way 
we saw the \o ting  went (In terru p tio n s)  
And as far as the women are concerned, 
they are in tbe hospital in Jaipur, they 
were going to come here to-day. \ wish 
I had brought them but 1 did not expect 
tb it sort o f  behaviour from the hon. 
Minister. Otherwise, these women could 
have come here and when he comes out, 
they would have told him which way they 
vOttd*

SHRI R. K. SIN HA (Faizabad) : Do 
you recognize Her Highness and Rajmatas 
inside the Lok Sabha ? This is what T want 
to know.

MR. SPEAKER : They are not hon. 
Members. Then, what is the harm if he 
says, ‘Her Highness, the hon. Member ? ** 
( Interruptions:)

SHRI K. C . PANT : Sir, I had no 
intention of hurting her feelings. 1 would 
not have been called upon to  give the 
leply if she had not intervened. 1 was 
replying to another hon. Member.

As far as the complaints received, my 
hon. friend asked m e ,‘Will the Govern
ment sit back and do nothing when 
complaints are receded, from the State 
Governments V Complaints are received 
from the State Governments where the 
Congress Party is in power and where 
other Parties are also in rower. We have 
to be even-handed m our approach to all 
these Governments. We cannot be parti
san in these matters and we treat all com
plaints alike and that is what we are doing 
even now.

I am glad Dr. Karni Singh mentioned 
the need to protect poor Harij.ms. This 
is what we are trying to do in all the 
ateas to the extent possible. In Western 
U !\ in Bihar, Madhya Pradesh and 
other areas wheic we iecei\cd prioi 
intimation of tosuble intimidation, 
we did take whatever steps that Uy in our 
rower. We aie  certainly interested that 
voting is free and fair and that is the 
basis foi democratic functioning. In 
West Bengal, a* the House knows, we 
took varnus steis. I tJ>l)k the adm m r 
siia tne  machinery o f  this country can be 
congiatulated for the manner in which 
these elections were held, peacefully and 
in an orderly manner and, by and large* 
•n such an operation except for a few 
complaints here and there, the e lec tion  
passed off, 1 think, very Smoothly,

My hon, friend asked me about giving 
protection to  those who voted §0»i*it
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the Congress. Our experience »s that, by 
and large, those who voted against Cong
ress in these elections are capable Of tak
ing care of themselves. It is those who 
voted with us, who are the poorest 
sections o f the community, wpo need 
protection.

OR. KARNI SINGH : Does he mean 
that the citizens should be encouraged to 
take up arms ? What a ridiculous state
ment ?

SHRI PILOO MODY : The Minister 
is beginning to over.rcach himself.

DR . KARNI SINGH : I thinlf this is 
an extra-ordinary statement that is being 
m (de,

SHRIMATI GAYATR1 DEVI rose.

SHRI K. C. PANT ; Sir, 1 am not
guiding....... ( In terrup tions)  This runing
njmnicntary is not necessary because I am 
lining to explain that every cHi**n is 
entitled to the protection of 1aw„t(fnter- 
n  p tio m ). That is why I am telling you. 
,V1 citi/ens are entitled to the piotection 
t I law. i think my hoc friend flnd Mr.
Vujpwee befotehim, emphasised that the
’. eaker sections of the community deserve 
iarticular pro tec tion ..,...(In terrup tions). 
Jhat is all 1 say. In regard to the 
lust question regarding protection to the 
oitteen. It is a State subject— Law and 
order is a Slate subject. It is for them
K<* vsovi<k Cat we are
concerned, when we come into the picture, 
ps we did in West Bengal, we do our level 
best to piovide every protection to the 
citizens that we can.

SHRI P. K. DEO ; It is a matter of 
concern that the Stalin era has dawned 
this country in order to liquidate all sorts 
of opposition. As early as 8th February 
the Swatantra party in Rajasthan brought 
to  notice of tbe Election Commissipn and

the Government o f  India that a reign of 
terror has been let loose in that part of 
our country and they wanted the CRP to  
be deployed there so that there could be 
free and fair election, but no steps were 
taken in that regard. On the 16th February, 
when the Maharaja of Kishangarh was 
shot at and killed, the Prime Minister 
Suo m otu  came with a statement for a 
Cfil investigation and it was welcome by 
the Chief Minister. But 3 days afterwards 
the 1 .0*  oT Police ar.d the Home Minister 
of Rajasthan Government came with a 
statement that there was no* political 
motivation and the culprit has been appro* 
hended, thereby to prejudice any CB1 
probe which was contemplated by the 
Prime Minister,

Now, coming to the post-election 
period, it is a matter of concern that 
victimisation of this soit is allowed to 
continue. I would like to know cate* 
gorically from the Home Minister if Mr. 
Chand Ram who accused No. 1 in this 
case accompanied the Home Minister and 
the Chief Minister to entertain them in 
that particular village. And, secondly 
I would like to know this. It is not a 
fact that even though more than 100 
cases are pending against Mr. C'hand Ram 
and in this case it has been blatantly pro" 
ved that he is at the root Cause of all 
the troubles, he is being given the mantle 
of protect ion by no less a person than the 
Finance Minister and the local MLA, Mr. 
Mathuradas Mathur who once happened to 
be my collegue in this House ? Taking 
into consideration all these facts the 
House cannot abdicate it's responsibility 
to look, after the welfare of the haujans. 
especially under Act. 338 of the Constitu
tion. I would like to make a demand on be 
half of the Swatantra party and all of us 
from ibis side that a categorical assurance 
should come from tbe Government that 
there will he a judicial probe into this 
entire state of affairs to be presided over 
by no less a person than a judge o f *the 
Supreme Court and that all files and 
papers should be handed over. I would 
like to Have the reaction of the Govern
ment to my suggestions,
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SHRl S. M. BANERJEE (Kanpur) : 
And also what horrened fa Morcna. 
Villuges have been burnt by the Rajmata 
of Gwalior.

SHRl P. K. DEO ; Have an enquiry* 
judical enquiry.

SHRl PILOO MODY: Not a goonda 
equity but a judicial enquiry,

SHRl K, C . PANT : My hon, friend 
has again repeated what he ha* said ear* 
Her. Certain complaints were referred to 
the Government of India and T have al" 
ready stated they were dealt with. The 
second roint he made was whether a 
particular gentleman accompanied the 
Chief Minister. According to pre*s 
rerorts, he did. But so far as 1 am con* 
oemed, I im e  no official information from 
the Rajasthan Government on the point. 
So fftr as the question of entertaining the 
Chief Minister is concerned, 1 have already 
said that Mr, M.ubur entertained him.

SHRJ PILOO MOD> : Did he get that 
information also from the Rajasthan 
Government or from the press rerort ?

SHRl k  < . HAM f has* ni»<Md> 
answered the H^t *>u.*stKn .........

SHRI P. K. DfcO : What was the ans
wer to the last question regarding judicial 
probe ?

SHRI K. i \  PANT : 1 have already 
answered it. Shri Atal Bihari Vajpayee 
had asked that question already,

So far as the root cause of the trouble 
i& concerned, as 1 have said, there are two
* ersions of the incident and two version* 
of what the root cause was. Until the 
investigations are complete, I cannot say 
which of then, is correct.

SHRt P* K, DEO : It is not a question

of law and order, It is a question of Hari- 
jans who have been affected here, and it 
is our responsibility and the responsibility 
o f this house. Why are Government 
abdicating their responsibility to probe 
into the metter on behalf o f the Govern** 
ment of India and why are they leaving 
it to the Rajasthan Government who are 
a party to it ?

MR. SPEAKER : The hon. Member 
may please resume his seat. Now, Shri
H. M. Patel. The hon. Member is absent.

Some Hon. Membeis rose—

utctw srjftecr; *f?Tfcr«r sfrfsH 

fftrtr fsr* *nr?.ft * t jjfar |  
m iftor form  |  w t  *pt i

SHRI KALYANASUNDARAM (liru - 
chirapalh) : I have gi\en notice of an 
adjournment m otion,..

MR. SPEAKER * When 1 am standing, 
tiv hon. Member should Mt down.

SHRl KALYANA ^NDARAM  : By 
tlie 'imf ! could rise, you were already on 
yovr legs...

MR. SPEAKER : The hon. Member 
nuv kindly sit down. When 1 nm standing, 
he should sit down.

SHRI K. S. CHAVDA (Patan) : On a 
point of informatinn from youY..

MR. SPEAKER : An Hon. Member 
has arrived late and he w anu to take his 
oath now. He has requested thirt he may 
be permitted to do so now.

SHRl K. S. CHAVDA : On a point o f  
information from you,,,
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MR. SPEAKER : I h e  H od . Member 
seems to  be a very active Member. Why 
should he box allow the hon. Member who 
wonts to take the oath to do so ?

ii  Re. Adj. Motion

MEMBER SWORN (C o n td .)

Shri Naik Balknshna Venkanna 
(Kanara)

11.42 bis.

Hi: : GFNl'RAI FLECTIONS

irraw  9TO «rnrar ;
USTO w  «f t i t  T ^ tfl^arraf 

fipDri r̂«rr * t i t m  srw  ^  %

mx v t s*tt $ §x 
sR f |4  qt, i i t w  * n m  t f k  sraroj 

ferarnr *t sft snsc i few |  *
wxi m  & nS 11 ’srritrr
5  fip S3 s m r  % * rh  w r o r

MR. SPEAKER : The hon. Member 
way resame his seat now. The obser
vations made by those hon. Members who 
are speaking without my permission will 
not go on record. In terruptions  **

11.43 hr*.

RE ; MOTION POR ADJOURNMENT

SHRI KALYANASUNDARAM (Thu- 
ahirapalli) ; I had given notice of ftt» 
adjOWdnient motion regarding the tragic 
death of two airlines officers at the Delhi 
airport, it is not an ordinary accident 
that has happened. U has happened in 
the context of the lock-out, and, so, it is 
urgent and important.

MR. SPEAKER : No, I have not 
allowed it. It is just an accident. If  some 
accident has happened, what has Govern
ment to do with it ?

SHRI KALYANASUNDARAM : I t is 
not just an accident. There is a lock-out 
in the I AC, and t*o officers were used for 
jobs for which they were not accus
tom ed ......

MR. SPEAKER : The hon. Member 
muy kindly resume his scat...

SHRI KALYANASUNDARAM : 1 
know that. You are standing just to pre
vent me lrom  speaking and to make me 
jesume my soat...

MR. SPEAKER : That is one way of 
making a Member sit.

SHRI 1NDRAJ1T GUPTA (Alipore) : It 
has been customary in this House that 
when accidents of this nature take place, 
at least ihe hon. Minister just Comes 
forward suo motu  to make a statement. I 
hope you will direct the hon. Minister to 
make a statement...

MR. SPEAKER : 1 hope he will.

SHRI IN D R A Jir GUPTA : As my 
colleague has pointed out, it has taken 
place in the context of a lock-out where 
officers were being made to  do wofk foi 
which they were not normally accustomed.

We should kno* the facts.

MR. SPEAKER : He is correet. l.only 
said it is not a matter for an adjournment 
motion, But if the Mmistei comes out 
with a statement, that would be in order.
I welcome it*

SHRI P. K. DEO : 1 had given notice 
of........**


